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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HMYDERASAD

0.A.No,733/92 ' Date of Order: 15,2,94

BETWEEN ;
.. Applicant,

Smt, K.Kondamma

AN D

1. The Union of iIndia, rep, by
its Becrefary, Ministry of
R Defence, New Delhi.

2. The Directox, Naval Science
and Technological Lab., (R&D)
Organisation, Ministry 'of | =
Defemce, Vigyan Nagar,

visakhapatnam, .. Respondents,

Counsel for the Applicant .. Mr,G.Parameswara Rao

Counsel for the Respondents .+ Mr N.R.Devraj

CORAM 3

.HON'ELE Mr,JUSTICE V.NEELADRI RAQ : VICE=-CHAIRMAN

1

* HON'BLE Mr,R.KRANGARAJAN : MEMBER (ADMN,)
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To
1.

3.

4.,

5.
6

-3-

The Secretary,. Ministry of Defence,

:. Union of.India, -New.Delhi. '

The Director, Naval Science and Technological Lab,,
.(R&D) Organisation, Ministry.of Defence, vigyan Nagar,
visakhpatnam,

Cne copy“to Mr.G.Parameswar Rao, Advocate, CAT.Hyd.
Cne _cepy  to Mr.N.,R.Devraj,,Sr.CGSC.CAT,.Hyd.
One copy to Library, CAT.Hyd.

Cne spare copy.
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0.A.N0.733/92. Dates 15-2-Gau’

s

. JUDGMEWNT. '
I as per Hon'ble Sri-R. Rangarajan. Member(Administrative) X

‘l e

\Applicant herein joined as Casual Helper (Washer—
wOman) in the Statutory Canteen of Naval Science and
Technological ‘Laboratory (N:S:T:L.},-Visakapatnam under
R-2 with effect from 6ctobér: fgéé‘dn a daily wéée of

1 . »

Rg.20=50 ps. Hexdgervices were terminated orally from

9.10.1991. She has also filed earlier an 0.A.No.877/91

to avoid her termination. The present O,A, is filed praying

for the same relief as was prayed for by the applicant in

0.A.N0,652/92,

2. The contention of the applicant herein and the

relief asked for are the same as that of the applicant in

0.A.N0.652/92, Reply to this O,A. submitted by the res-

as
pondents is on the similar lines/in 0,A,No0.652/92. Hence, ™.

we see no reason to differ from the orders given in 0.A.

No.652/92, Hence, the following direction is given:=-

{JR-2 should place requisition on the concerned
Employment Exchange for supply of candidates for
filling up existing vacancies if any and vacancies
that will arise in future in Group 'D' in accordance
with rules and regulations and if the name of the
applicant is sponsored by the Employment Exchange
in pursuance of his requisition placed on the
Employment Exchange the case of the applicant
should also be considered in her turn in accordance
with law.' However, the above direction will not
stand in the way of the respondents in filling up
of wvacancies through compassionate ground appoint-
ments and ex-servicemen quota appointments /=

3. The O.A. 1s ordered accordingly. No costs.
)
(R.Rangarajan) : ( V.Neeladri RpoO)
Member (Admn.,) Vice~Chairman
N~ ' w

Dated ( February, 1994.
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TYPED BY - _ - COMPARED BY
' CHECKED 1Y APFROVED EY

IN' THE CET AL AL'TIISTRATIVE TRIBUMA L
IVIARYILT IECHD AT YYDERABAD
(/‘
TUE ¥CN'ZLL  R.IL.I'ICE V.ZEELADRI RAO
' ' VICE=CHATIRMAN

THe HON'ZLE - K,4fZ.GORTHI :MEMBER(A)

*

TiE LON'BLE )R T.CHANDKRASEEEAR REDDY

MEX_ER(JULL)

iD /

THE HCHN'SLLE MR.LR.RAWUARAGAG @ MEMBER

[y

) ) (ADMN) \
Dated: \§l74—1994.
L@RﬁER?UUDQ,a Ts '
&.A./R.A/C.A. No. ’
in" _ .
‘. O0.A.No. L—?ggl(\l—r
T.A.NO. (v, .F.No. o)

Adn txed and Interim Directions

issuefl.
Alloweld.
. , ‘5"-._
InSposed of with leECthHS L L
’ R -
PN A :
Dlsmlssacm T
I smissekl as withdrawn.,.
s Dismisseld for Iefault.
Rejecte%furdered.
[}
No orcder as to costs. - ot
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